LOK SABHA DEBATES

LOK SABHA

Wednesday, April 25, 1984/
Vaisakha 5, 1906 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR, SPEAKER jyn the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Mr. Mangal Ram
Premi.

SHRIMATI PRAMILA DANDA.-
VATE : 1 have given notice under
g 1 L

MR. SPEAKER : I have disalllowed
it.

(Interruptions)**

MR. SPEAKER : Nothing doing.
Absolutely nothing going on record
without my permission.

(Interruptions)**

MR. SPEAKER : There is a
discussion on the same Bill. You can
then do whatever you like.

(Interruptions)**

MR. SPEAKER : Not allowed. 1
have not allowed a single word."

(Interruptions)**

**Not recorded.
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DR. KRUPASINDHU BHOI : The
Minister has replied that in the 6th
Five Year Plan 20 million tonnes of
installed capacity will be increased over
and above existing one. He has also
told that licences for 85 million tonnes
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have been given to different concerns to
install cement plants in the country.
Will the Minister reply whether ‘this 85
million tonnes installed capacity will be

" added within the Seventh Five Year

Plan, or how much more in the Sixth
Five Year Plan ? He has to answer that.
Secondly, has his Ministry taken
cognizance of the report of the
Geological Survey of India about the
total deposits of limestone of cement
grade throughout the country and has
his Ministry analysed it to see whether
this can be utilised for installing major
or minor cement plants 7 Has his
Ministry demarcated zones of limestone
in the country and in which arcas the
capacity can be iostalled ? Only 1.7
million tonnes of capacity was added in
the Fifth Five Year Plan and only 10
militon tonnes was the increase in the
capacity in four years. Is it possible
for his Ministry to instal another 10
million tonncs capacity within the next
few years ?

MR. SPEAKER : Put a simple
suplementary so that the Minister can
reply 8 it.

The hon. Minister can answer any
question.

SHRI NARAYAN DATT TIWARI:
I‘meu-fioncd the figure of 85 million
tonnes for new capucity, or the total
capacity, to come up in the future. The
existing installed capacity is 36.89
million tonnes. The capacily covered by
industrial licence that is, letters of
intent converted as industrial licences
is 11,16 million tonnes. Capacity covered
by letters of intent is 35.73 million
tonnes. DGTD registration for mini
cement plants is 2.35 million tonnes,

" That comes to 85.73 million tonnes,

Now, by the end of the Seventh Five
Year Plan it is expected that 17.84
million tonnes capacity is expected to
be added, takining the total installed
capacity, by the end of the Seventh
Five Year Plan that is 1989-90, to 62
million tonnes. The rest of it, out of
the 85 million tonnes would 80 over tQ
the Eight Five Year Plan,
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As for as the hon. Member's
reference to the report of the Geological
Survey . is concerned, the pdint is well
taken, We always do take it into
account. Without that we cannot have

new cement plants and I hope the Working

Gtoup on the Seventh Five Year Plan will
certainly take into consideration the
report of the Geological Survey of
India.

MR. SPEAKER : Shrimati Pramila
Dandavate. That is the last of it.
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Benefits to Scheduled Castes and
Tribal Communities

*301. SHRI A. C. DAS : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a general
complaint the comparatively better off
scheduled caste communities and tribal
communities are getting major bencfits
given by Government to SC/ST ;

(b) if so, whether Government are
thinking seriously to study these
problems and try to solve them ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) No such general complaint
has come to notice. The bulk of the
scheduled castes and scheduled tribes
are poor and in all developmental efforts
it is Govt.’s endeavour to bring up
those who arc below the poverly line.
means test has also been prescribed for
certain schemes so that benefits go to.
the really deserviug. The Ministry has,
however, entrusted some studies on the
socio-economic development of the
scheduled castes in some areas of Uttar
Pradesh and West Bengal and the final
reports are awaited,

SHRI A. C. DAS : As you know,
in our country we have got about 949
Scheduled Gaste and 605 Scheduled
Tribes communities included in the list
of different Stales and Union Territories
having total population of 10.48 crores
and 5.16 crores respectively according to
1981 census. Among these communities
some communities are backward, some
are less backward and some are little .
advanced. For example, among the
Scheduled Castes some are untouchables
and some Scheduled Caste communities
are advanced, Similar cases are also
found in the case of Scheduled Tribe
communities. In this connection, T would
like to know from the hon. Minister
whether there is any categorisation
according to their status particularly
referring to  their socio-economic
condition in respect of Scheduled Caste
and Scheduled Tribe communities ?

SHRIMATI RAM DULARI
SINHA : The main thurst during the
Sixth Plan has been to raise the
economic level of the Scheduled Caste
and Scheduled Tribe families through
specific family benefiting programmes,
so as to bring them above the poverty
line eventually. For assistance under
these programmes the norms adopted
under the Integrated Rural Development
Programme have been adopted. Assist-
ance has been extended to families
whose income level is Rs. 3500 or less .
as per the Integrateg Rural Development -
Programme norm. So, those communities
of Scheduled Castes and Scheduled





